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1. 11.10 AM As there was no quorum inspite of continuous ringing of the Quorum Bell, the 
Secretary with the permission of the Hon’ble Speaker announced that the 
House will assemble at 11:30 AM. 

 

11.30 AM 
Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 

 

2. 11.30 AM The Chair greeted Shri Ajay Kumar Mahawar, Hon’ble Member on his 
Birthday. 
 

3. 11.30 AM The Members of Ruling Party came into the well and raised slogans and 
demanded action against the Chief Secretary and other officers for stalling 
welfare schemes, as reported by the Committee on Petitions.  
The Chair repeatedly requested the Members to resume their seats. However, 
the Members did not leave the well of the House and continued shouting 
slogans. 
Uproar in the House ensued. 
 

4. 11.32 AM The Chair adjourned the House upto 11.45 PM. 
 

5. 11.48 AM House reassembled. 
Hon’ble Speaker in-Chair. 
 

6. 11.48 AM The Members of Ruling Party again entered the well of the House and raised 
slogans.  The Members of Opposition Party also trooped into the well of the 
House and raised slogans.  
The Chair repeatedly requested the Members to resume their seats. However, 
the Members refused to leave the well of the House and continued to disrupt the 
proceedings of the House. 
Pandemonium ensued. 
 

7. 11.51 AM The Chair again adjourned the House upto 12.15 PM. 
 

8. 12.16 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

9. 12.16 PM The Members of both Ruling and Opposition Party once again entered the well 
of the House and again continued with their sloganeering.  
The Chair repeatedly requested the Members to resume their seats. However, 
the Members did not comply and continued to indulge in sloganeering and 
counter sloganeering.  
Commotion ensued. 
 

10. 12.22 PM The Chair adjourned the House upto 12.30 PM. 
 

11. 12.31 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

12. 12.31 PM The Members of Ruling and Opposition Party once again trooped in the well of 
the House and disrupted proceedings of the House by raising slogans and 
counter slogans.   
The Chair again requested the Hon’ble Members of Ruling and Opposition 
Party to resume their seats. 
 



After repeated requests by the Chair, the Members of Ruling Party resumed 
their seats. 
However, the Members of Opposition Party refused to leave the well of the 
House and continued raising slogans. 
 

The Chair then named Shri Ramvir Singh Bidhuri, Hon’ble Leader of 
Opposition, Shri Ajay Kumar Mahawar, Shri Mohan Singh Bisht, Shri Anil 
Kumar Bajpai, Shri Vijender Gupta, Shri Abhay Verma, Shri Om Prakash 
Sharma and Shri Jitender Mahajan. As the Members refused to leave the House 
voluntarily, they were escorted out of the House by the Marshalls on the 
directions of the Chair. 
 

13. 12.33 PM Special Mention (Rule-280): 
The Chair directed that the matters raised by the following Members under 
Rule-280 be treated as read: 

1. Shri Ramvir Singh Bidhuri, 
Hon’ble Leader of Opposition 

2. Shri Rajendra Pal Gautam 
3. Shri Pawan Sharma 
4. Shri Kuldeep Kumar 
5. Shri Jitender Mahajan 

6.  Shri Om Prakash Sharma 
7. Shri Madan Lal 
8. Shri Anil Kumar Bajpai 
9. Shri Kartar Singh Tanwar 
10. Shri Praveen Kumar 

 

 

14. 12.33 PM Presentation of Reports: 
Shri Akhilesh Pati Tripathi, Hon’ble Member presented the Second Interim 
Report and Third Interim Report of Committee on Petitions and also made a 
brief statement. 
The following Members also expressed their views.  

1. Shri Saurabh Bharadwaj 
2. Shri Rajesh Gupta 
3. Shri Kuldeep Kumar 
4. Shri Bhupinder Singh Joon 
5. Shri Vinay Mishra 

 

15. 01.31 PM Adoption of Reports : 
Shri Akhilesh Pati Tripathi, Hon’ble Member moved that ‘This House 
agrees with the First Interim Report of Committee on Petitions presented to 
the House on 18 January 2023”. 
The motion was put to vote and adopted by voice vote. 
 

Also moved that ‘This House agrees with the Second Interim Report of 
Committee on Petitions presented to the House on 19 January 2023”. 
The motion was put to vote and adopted by voice vote. 
 

Also moved that ‘This House agrees with the Third Interim Report of 
Committee on Petitions presented to the House on 19 January 2023”. 
The motion was put to vote and adopted by voice vote. 
 

16. 01.34 PM Papers laid on the Table: 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copy of the 
“Separate Audit Report of the Comptroller and Auditor General of India on 
the Accounts of the Delhi Jal Board for the year ended 31st march, 2014” on 
the Table of the House (Hindi & English Version).  

17. 01.34 PM Presentation and Voting on the Supplementary Demands (2022-2023):  
Sh. Manish Sisodia, Hon’ble Deputy Chief Minister presented the first batch 
of Supplementary Demands for Grants for the Financial Year 2022-2023. 
The Supplementary Demands were considered Demand-wise and passed by 
voice-vote. 
 



18. 01.50 PM Introduction, Consideration and Passing of Bill : 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced the ‘The 
Delhi Appropriation (No.1) Bill, 2023’ (Bill No. 02 of 2022) with the leave of 
the House. 
 

Hon’ble Deputy Chief Minister moved that the Bill be taken into consideration. 
The Bill was considered clause-wise. 
Hon’ble Deputy Chief Minister also moved that the Bill be passed. 
The Motion was put to vote and adopted by voice-vote. 
 

19. 01.52 PM The Chair adjourned the House up to 2.45 PM. 
 

20. 03.07 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

21. 03.07 PM The Chair informed the House that the matter regarding an attempt to bribe Shri 
Mohinder Goyal, Hon’ble Member raised in the sitting of the House on 18-01-
2023 had been referred to Anti-Corruption Branch along with a formal 
complaint. 
 

22. 03.12 PM 
 
 
 
 

Calling Attention (Rule-54): 
Shri Rajendra Pal Gautam, Hon’ble Member called the attention of the 
Hon’ble Deputy Chief Minister on "deteriorating law & order situation in 
Delhi due to drug trafficking & increasing drug addiction in youth". 
The following Members also expressed their views : 

1. Shri Rohit Kumar 
2. Shri Jai Bhagwan 
Shri Raaj Kumar Anand, Hon’ble Minister of Social Welfare replied. 

23. 03.40 PM Short Duration Discussion (Rule-55): 
Shri Madan Lal, Hon’ble Member initiated discussion on “Steps to improve 
law and order situation and women security in light of the recent gruesome 
death of a girl in Kanjhawala”. 
The following Members participated in the discussion. 

1. Shri Durgesh Kumar 
2. Shri Rituraj Govind 
3. Smt. Rajkumari Dhillon 
4. Smt. Pramila Dhiraj Tokas 
5. Smt. Rakhi Birla, Hon’ble Deputy Speaker 
6. Shri Shiv Charan Goel 
7. Shri Somnath Bharti 
8. Shri Jarnail Singh 
9. Shri Bhupinder Singh Joon 

Shri Gopal Rai, Hon’ble Minister of Development replied to the Discussion. 
 

24. 5.31 PM The Chair expressed gratitude to the Hon’ble Chief Minister, Hon’ble Deputy 
Chief Minister, Hon’ble Ministers, Hon’ble Leader of Opposition and Hon’ble 
Members before adjourning the House sine-die. The Chair also expressed 
thanks to the staff of Assembly Secretariat, Officers and staff of various 
Departments of Delhi Government, Security Agencies and Media for their 
cooperation in the smooth conduct of the proceedings of the House. 

25. 05.32 PM National Anthem – Jan-Gan-Man  
The Chair adjourned the House sine-die. 

 

Delhi  
19 January, 2023   

Raj Kumar 
Secretary 










